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(Unctest Misgdations 0 of e lnisolveticy and Banikigilcy Bogrd of riclis
v Hescltillion s Pro fon Confsarale Person //." (UGS Z016)

FOR THE ATTENTION OF THE CREDITORS OF
TRN ENERGY PRIVATE LIMITED

HELEVANT PARTICULARS
1| Nasrne of cofporite debAon TR N G PRIVATE LIMITELD
Lot o dnonmpotition of Corpir e 1 710 MNersorvibnss, 200

Chest i o
Authionty under which componate Miriletry of Corprnites ftas, ROC, - Dot
et s Incorponitad / registened

| Corponate identity No, / Linited | LAOT OO 200 TCA A1

i Liabalty icheriitication No, of

‘ Corports dettor

Ackcress of the registered ofioe 115, VASANT ENCLAVE AD TULA HAM MARG,
and principal offics (f arny) of NEW DELHI DL 110067 1N

{ 'Dl‘l’ihl'l‘ el
]
6. | Insolvency commencermen dals 7 Decormber, 2021

i respect of corponts detaon

7| Fatinated date of closure of | 6t June 2022 (160 days)

INSONENCY resoltion process e
i | Narme and registration numbesr of Farmkripal Oharna,

the Insolvency professionsl scting | Hegn, No, «

as Interim resolution professional | IBEIPAORNPNON 26/ 20221588
0. | Addelress and emal of the interim | Flat No,133, DDA 6FS, Sectorf pocket1 Dwarka,

resolution professionl, as | New Delhi- 110075

rogietored with the Hosrd | Ernall; ipisharmadgrmall oom L i :
10| Address and o-mail 1o be Lsed for | Flat No,133, DDA BFS, Sectoré pocket-1 Dwerka,

conespondence with the inenm | Mewws DestiA 10075, A

| Ernalt Ipthshamnagrmal com

11, Lagt date for subrmission of clalms | 218 Decornber, 2021 U

12.| Classos of crediors, If any, under | Not Apphcats
| cdasises () of subsection (6A) of f
section 21, ascenained by the |
| inflsrin resolution profossional l ] pe
13 j Narmes of Insolvency Professionals f Not Apphicable
idontifiod 10 act as Authorisesd ‘
| Roprosentitive of Crodion in & ‘:

{ class (Three names for each class) | : ; ..
14.| () Pekgsant Forme and [ Weblink: hittps://ibbl.govin/ho

(1) Detalts of authorized ‘ Priysical Address: Not appiicable
reprosontatives are avallatie o l

resolution professional

Notice |s hereby given that the National Company Law Tribunal, N
BenchV has ordered the commencement of a corporate mw
process (CIRP) in respect of TAN Energy Private Limited on

2021 s
The creditors of TRN Energy Private Limited, are her called po
their claims with proof on or before 21st December 2021 the I
Professional at the address mentioned against no. 10.
The financial creditors shall subrnit their claims wi
only. All other creditors may submit the claims with proof in p
slectronic means, For electronic submission, please acces
not available, alternatively thia?(r‘\:cmabobc ceessed the
Submission of false or misleading pogh of claim shi
Date: 11th December 2021 7 /¢ #

Place: New Delhi %

P




